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Claimg against Supplies/Deposits made
on account of Sale of DGS&D Surplus
Stores

174. SHRI SHAMBHUNATH CHA-
TURVEDI: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the number of claims of parties
in India and amounts involved (against
the undivided Government of India)
for supplies made or deposits made on
account of sale of D.G.S. & D. surplus
stores, which were accepted by the
Central Claims Organisation in his
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Ministry after verification and accep-
tance by the Pakistan @Government,
which hag been paid and those which.
are still pending for payment by his
Ministry;

(b) whether the payment of any
such accepted claim has been demur-
red on the ground that claims relating
to 1947 prepartition contracts wag bar-
red by Limitation in 1956, although
the claimants had been pursuing their
claims as early as 1948;

(c), if so, the reasons therefor; and

(d) the effective steps being taken
to expedite the same and afford neces.
sary relief to the affected parties?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM XIN-
KAR): (a) 454 claims involving an
amount of Rs. 68.25 lakhs were regis-
tered with the Central Claims Organ-
isation in India, in respect of sup-
plies made and/or deposits with
D.G.S&D., on account of surplus
stores. Out of these, 162 claims of
the value of Rs. 28.96 lakhs were dis-
posed of, leaving a balance of 292
claims involving an amount of Rs.
39.29 lakhs which are, pending for
want of verification report from the
Government of Pakistan.

(b) In no such case payment 'has
been denied on account of limitation.

(¢) Does not arise.

(d) Efforts are being magle. to expe-
dite the disposal of remalnmg'cases
which, however, depends primarily on
response from the Pakistan Govern-
ment.

Disruption of Water Supply in Delhi

175. SHRI SHAMBHUNATH CHA-
TURVEDI: Wil the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether there have been orga-
niged attempts to tamper with the





